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>y FORM NO. 2
CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL BENCH, NEW DELHI

Report on the Scrutiny of ApDlication

I

Presented by h/r/^vy Diary Nd;
'  V Date of Presentation;

jAbDlicant(s): ^

ResbondentCs): a/ ̂
roub:

l' )H ..>cfVN3

Nature of {grievance:

No. of Abplicants:

Subject:
•  -

No. of Respondents:

CLASSIFICATION _

L

'1i.

T • Department: ^
Wi h ̂

J.CNo. /, )
* If S.-B,

js the application is in the proper form'
(three complete sets in paper book form in
two compilations).

(PROFORMA/COMPILATION)

2.,-^'Whether name, description and address of all
f  the parties been furnished in the'^cause

title?

3. (a) Had the-.application been duly signed and
verified? - (SIGNED/VERIFIED) •i ^ '•

\

(b) Have the copies been duly signed? .

(c) Have sufficient number of copies of the
appilication been filed?

4. Whether all the necessary parties are impleaded?)^

7.
;6.

.Kiu 1. '"I" or Documents in a vl^uage other uhan English or Hindi been filed?
(a)^s'the application in time' V

(See Section 21) r.

l^s MA for condonation of, delay filed? /}//]
p^tha. Vakalatnama/Memo of .appearance/OO
[uthorisation been filed? ■

-y

8. Is the application maintainable'
(u/s 2,14.18 or U/R 6 etc.

i  for'S.sS/-?"'""" accoKDamed by iPo/00

U/S 14, U/s 18

U/R 6, PT u/s, 25 fil-^-

1°' or1a1dal/duly1  attested legible copy been filed?

>5f'M
legible/attested

"• duly legible/attested

-j. \L



<■

f 12. Has the Index of documents been filed and
baglnation done orouerly? "ILED/PAGINATION

3. Has the aoDlleant exhausted all available
remedies? ' '

(4. Have the declaration as required by item 7
of Form-I been made?

I u

"iff
■15. Have required number of envelops (file size) :

bearing full address of the resbondents been {?
I 1 ?t=u : ^ O

(a) Whether the reliefs sought for, arise
out of single cause of action?

(b) Whether any interim relief is prayed

17. In case an MA for condonation of .delay is /\/\f\
filed, is it supported by an affidavit of /
applicant?

?  .18. Whether this case can be heard by Singli
Bench? 7«.

19. Any other point?

i  20. Result of the scrutiny with initial of
'' - the Scrutiny Clerk.

The apDlicatipn is in order and may be registered and listed before the
Court for admission/orders on :

^ gT~ioinfnTg"^^"!^?^. ' (5)(a)-74(5j(b)
(b)'44AJi^fi-6-6f--GAf-Pi^ocQdure Rul-es, 1987
(C4-PT- n/s nt-
(d) JjA-for-Cnnririilflt.ion Af nalay

tem No(s)The application has not been found in order in
sntioned below;

V

'L

T'

(a) item hos.
(b) .Application is not on prescr/ibed size of paper.
(c) MA U/R 4(5)(a)/4(5)(b) has Hot been filed.
(d) Application/counsel has not'Signed each page

of the application/documents.
(e) MA U/R 5 has not been filedi ¥
The application might be return

defects within 7 days.

SCRUTINY CLERK

SECTION OFFI^R
JOINT REGISTRAR

3d to the applicant for rectification of the

COURT NO. DATE :\lxy
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SHPa GURDAYAL SHARMA
No

.APPLICANT

r-
VERSUS

"HE LT. GOVERNOR & OTHERS

IIMEM

,.„.RESPONDENTS

S, NO. PARTICULARS C.FEES

/3

c
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1. Memo of Parties

2. Compilation No.1

Application U/s 19 of
the CAT Act, 1985.
Impugned order as Annex.A

3 - Compilation No.2

^• Annexure - B

Appointments of the
applicant.

3 - Annexure - C

Retirement of the

app1icant.

6. Annexure - D

LTC availed ?< its papers. .

7. Annexure - E

Certificate of NO"* DUES

by the respondent.
8. Annexure - F

Refund order of LTC.

-  Annexure - G

Deposit of LTC claim.

1  . Annexure - H

FIR and other papers.

^1■ Annexure - 1
Order of the respondents 15-12-92

12. Annexure - J
Representations
—HH

PAGES
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1-16
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TS

Wo •'
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S

APPLICANT

1 3 0£C
THROUGH

DATED : !

(GURDAYAL SHARMA)

V:?K.:;MaliiTbtra
'-'Advocate'

High Court, Mew Delhi . ,
H-31, riavirt Shahdafa,
Delhi-32 • Dial : 2283729



IN THE IWIIfilSTRiaTI'^ TffllBlffllftL, PRIICTIPAL
f  ■ ; HENCH, NEM DELHI-

,A. OF 30^

HEilO OF PMTIES

SHRI GURDAYAL SHARMA

S/0 SHRI BEHARI L.AL SHARMA

R/0 H-56, MANSAROVAR PARK,
SHAHDARA, DELHI - 110032.

OR

SCHOOL s CHARAK GOVT, SARVODAYA KANYA VIDYALYA,
DDA FLATS, EAST OF LONI ROAD,
DELHI - 110093.

.....APPLICANT

VERSUS

1. THE LT. GOVERNOR,

IS, RAJPUR ROAD,
DELHI (RAJ MIWAS).

2. THE DIRECTOR OF EDUCATION
OLD SECRETARIATE, DELHI ADMINISTRATION,
M.C.T. DELHI.

3. THE DEPUTY DIRECTOR (NORTH-EAST)
B-BLOCK, YAMUNA VIHAR,
DELHI.

4. PRINCIPAL

CHARAK GOVT. SARVODAYA KANYA VIDYALA,
DDA FLATS, EAST OF LONI ROAD,
DELHI - 110093.

....RESPONDENTS

APPLICANT

(GURDAYAL SHARMA)

(V.K.MALHOTRA)

DELHI H-31, NAVIN SHAHDARA,
DATED I DELHI - 110032.
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IN THE CSmWIL iWSIIMISTOOTIVE TOIiffiUeaaL, PKIOiCIPAL
HEMCH, WBM 11IELIHII»

0.#%- OF 2mm

h!o ■

SHRI GLiRDAYAL SHARMA APPLICANT

VERSUS

HE LT. GOVERNOR ?< OTHERS RESPONDENTS

WPLIOATIOQtB WEGEM SEICnnrm ^9 OF TIHE

MOST REe^ECIFOLLY MIMETOs

1 . im-^ILS OF the: ■aff'PLKDATIC^

A. ORDER AGAINST WHICH THE Q.A. IS BEING FILED

The 0,.A» is being filed against the

order No. 161 dated 21-11-2000, 25-10-2000,

16-10-2000, 25-08-2000 and 26-06-2000 and so on

issued by the Di?"-ectDr of Education besides so

many others letters issued by the respondents from

time to time as well as an FIR lodged against the

applicant on 30-12-1999 along with a letter of

16/21-12-1999 in which the applicant has been

alleged to get the claim of the LTC under fake and

bogus papers. It is submitted that immediately

contd.... 2



the applicant deposited the amount allegedly to be

bogus claim on 23-12-1999 along with the penal

interest, inspite of depositing the amount

Rs.63,975/- with the treasury with intimation to

the Vice Principle of the School, under the orders

of the respondents, even then the retiral benefits

were withheld without assigning any reason or

rhyme. The FIR lodged on 3.0-12-1999 when the

applicant was to retire on 31st December, 1999.

Since then the applicant is trying his best to get

his retiral benefits released.^ inspite of the

facts that his daughter was to be married just

after few days but nothing was heard. The

impugned orders are enclosed herewith and marked

as Annexure - A.

4- -y
BRIEF FACTS

The applicant along with two of his

colleagues namely Shri M.P„Aggarwal, TGT (Maths)

and Shri Raja Ram Sharma, avail^ the LTC in 1998,

whereas in the year of 1999 it was alleged that

the LTC fes availed was bogus and the comipany did

■eJ-not exist. Hence on 16./.21-12-1999 it was ordei^ to
deposit the amount with penal interest amounting

contd,,..i



to Rs„63,975/-= Ae Mr» Gurdayal Sharma was to

retire on 31st December, 1999, so keeping in view

his retirement all the three collectively

deposited the money immediately on 23-12-1999 with

an intimation to the Vice Principle of the School

(Respondent No. 4) and received the receipts from

hero Thereafter"- on 30—12—1999 an FIR was lodged

with the police station and the applicant has to

take an anticipatory bail from the court for his

safety, the criminal proceedings are going on in

the court of law against the applicant. Due to

this very reason the respondent No. 4 has withheld

the retiral benefit altogether, though the orders

of the respondent No. 2 of dated 15-12-1992 has

been complied with in toto even then the applicant

is put to torture and harassment while not

releasing the retiral benefits.

®" SUBJECT IN BRIEF

Precisely speaking, the issue is very

small that the retiral benefits has been withheld

without any reason and rhyme and with a malafide

intention the extension of service for the last

tin ee months upto March, 2000 was also not granted

contd.... 4



by the respondents, wheress, at one time the

papers regarding the extension beyond the month of

December, 1999 to March, 2000 were initiated but

with malafide intention subsequently the

respondent Mo» 4 did not extend the service upto

March, 2000 and thereby hurriedly relieved the

applicant from the school and did not rather

inform regarding this extension/re-employment in

order to complete the session under the provisions

of law issued by the respondents„ In this way the

applicant was put to a double loss while not

releasing his retiral benefits as well as not

allowing him to avail the opportunity of

re-employment for three months which was his right

best -tol-d by the respondent No. 1 and 2.
A

* f-

It is pertinent to mention over here

that when allegedly the bogus amount of LTC was

deposited immediately and thereafter there was no

reason to punish the applicant for nothing but to

torture and harass him inspite of the clear order

by the respondent No. 1 and 2 from time to time

regarding such like issues.

"he applicant declare that the subject

contd.... 5
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matter against which the applicant want their

redressal of his grievances is within the

jurisdiction of this Hon'ble Tribunal as both the

parties are within the territorial jurisdiction of

this Hon'ble Tribunal (PB), Mew Delhi=

The applicant declare that the

application is well within the limitation period

under which the relief claimed is a recurring one

and is continuing to harm and snatch the

continuing benefits day by day. It is further

stated that it is under section 21 of the A,T,

Act, 1985 being the arrears, retiral benefits and

the claim of other such like benefits accrued to

the applicant continuously.

4,

4,1, Initially the applicant was appointed as

LDC with Municipal Corporation of Delhi in short-

called MCD on 01—04—1964 and thereafter was

appointed as Language Teacher with MCD on

04-11-1965 with the continuity of the service.

contd.... 6



Consequent upon the merger of middle schools with

the Directorate of Education, NCT Delhi on 27th

May, 1.970, the applicant became a Govt. Teacher.

Since then he is working in the Directorate of

Education, Delhi Administration, Delhi. The

appointment letters are enclosed herewith and are

collectively marked as Anne;-:ure B.

4.2. The applicant was retired from Charak

Govt. Sarvodya Kanya Vidyalaya, .DDA Flats, East of

Loni Road, Delhi-110093 in short called SKV, DDA

Flats, Delhi~l10093 attaining the age of super

annuation on 31st December, 1999 which was to be

continued till the close of session as per the

orders of the respondent No. 2. The letters are

enclosed herewith and marked as Annexure - C.

As a matter of fact that as the case for

re-employment/e:;tension up to the ending of the

session i.e. from 1st January to 31st March, 2000,

was sent to the respondent No. 2 by the respondent

No. 4 on 31st May, 1999 whereas the same was too

''̂ L^ withheld by the respondent No. 4 with the
vindictive nature. The applicant was hurriedly

relieved on 31st December, 1999 without giving the

contd.... 7



4-r

benefit of the re-emplDyment as the same was his

bonafide right»

4.3» The applicant availed LTC with due

permission of the respondents through the

traveling agents as Amit Travels (Regd.), Shop No.

16, Sector - 1, Market R.K.Puram, New Delhi-110022

with the permission and dealing with the LLP.

Tourism Development Corporation Ltd., a U.P. Govt.

Undertaking, Lucknow-226001 submitted the claim

and received the full and final payments regarding

the LTC claim, all the concerning papers submitted

are enclosed herewith and collectively marked as

Annexure - D.

4.4. That just before few months earlier, all

the post retiral documents were submitted to the

respondents, the "NO DUES" certificates was issued

and the service period was duly calculated as if

there was no deficiency on the part of the

applicant. All such relevant documents are

enclosed herewith and collectively marked as

Annex'ure - PI.

4.5. What happen all of a sudden on

contd.... 8
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21-12-1979 that the applicant received one letter

from the respondent No, 3 and 4 that he along with

two other teachers Shri H.P.Aggarwal and Shri Raja

Ram Sharma, vide their letter No.557'2 dated

16-12-1999 received on 21-12-199S', availed this

LTC on bogus paper, hence under rules they are

supposed to refund the amount received with penal

interest. The calculation of the amount was also

given in the letter. The same is enclosed

herewith and marked as Annexure — F.

4.6. Any how, it was a thunder bolt from the

blue, that just nine days ahead to be retired the

applicant aloncj with his both the colleac|ues

immediately deposited the desired amount worth

F^s.63,975/- with the treasury on 23i-12-1999 with

the receipts obtained from the respondent No. 4 on

i\.

23-12-1999 and a challan' copy of dated ^3-12-1999

from the treasury as well as the receipts from the

respondent No. 4 are enclosed herewith and

collectively marked as Annexure - G.

4.7, That, though the allegedly letter of

dated 21-12-1999 of depositing the amount of LTC

was immediately complied with and the amount was

contd.... 9



4^-

deposited on 23-12-1999 for the fesr of retirsl

benefits be detained at any time, yet the

respondent No. 4 with a malafide intention, or so

to say with some vindictive nature filed an FIR

No. 365/99 with Police Station, Mansarovar Park

(NE) on 30-12-1999, hurriedly without getting any

prior permission of the higher authorities under

the provisions of law. The applicant was thus had

to seek an anticipatory bail from the court of law

resultantly the criminal proceedings started

against the applicant. Hence a great inconvenient

and harassment was caused to the applicant. All

the concerning papers are enclosed herewith and

collectively marked as AnneMure - H=

4.S. That inspite of the best efforts made by

the applicant, inspite of the clear orders from

the respondents No. 2 dated 15-12-1992 regarding

the doubtful LTC claim avail yet the respondent

A
No. 3 and 4 remained adamant in not releasing the

/■

retiral benefits to the applicant. It is pertinent

to mention over here that there is no . enquiry

'pending against the applicant whereas a "NO DUES"

Certificate has already been issued in favour of

the applicant on 02-11-1999, which is enclosed

herewith and marked as Annexure - I.

contd.... 10
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4»9= Now, there was only one and last

alternative left with the applicant to file

representations to the respondent and he filed

very many representations besides his wife also

submitted mercy appeal to the Lt, Governor» Even

the applicant met the respondent No» 2 many a

times in his own office, the dates and letters

have been mention as Annexure - A, yet some of the

representations are enclosed herewith and marked

as Annexure — J.

5„ mDMWS Fm g^LIEF MEITHI LEEi^L POSITICfig

5„1. Because the retiral benefits like

pension, gratuity and other benefits are not a

bounty given by the respondents rather or life

long earned properties which cannot be denied or

cannot be bartered upon in one or the other way.

Supreme Court in ratina of cases has imposed heavy

costs and penal interest upon the sirring

respondents, just as in some of the land mark

judgments s

a) AIR 1985 Supreme Court 356, an interest

has been imposed.

contd.... 11
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b) Illshabad High Court, in its Judgment on

October 30th, 1993 has declared & pension a

fundamental right imposed a cost of Rs«50,000/-

upon the respondents.

c) Supreme Court in its decision on 1995

Supreme Court Cases <L2iS) 13, imposed ISJi interest

upon the respondents.

5.2. Because the respondent No. 2 had been

issuing orders ;

a) Through its Pension Dell, Delhi

Administration, Delhi, Old Secretariat Delhi vide

Mo.DE 11(8)/85/Pension/Education/1942-2501 dated

28th August, 1985, "MONITORING SYSTEM to ensure

timely payments of dues of retired / expired Govt.

employees".

b) Directorate of Education, Pension Cell

No. Edn/P en/89/2006--3311 dated 11—09—1989. Inspite

of the repeated orders the respondent do not

bother to pay the retiral benefits to the

employees.

c.) Again so many citations can be quoted

regarding the non payment of retiring applicants.

contd.... 12
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5.3,, As there was a malafide intention on the

part of the respondent No. 4 that they did not

give any single opportunity to the applicant to be

explained but immediately lodged an FIR No. 365/99

with out seeking any prior permission from the

respondent No. 2 on 30-12-1999, when whole of the

amount with penal interest had been deposited in

the treasury, besides a receipt issued from

respondent No. 4 which could not satisfy the

respondent, hence with held the retiral benefits.

5.4. It WES an ill intention on the part of

the respondent No. 4 that inspite of the clear

instructions dated 15-12-1992 from the respondent

No. 2 that a lenient view be taken in the case of

a  person who deposited the money with penal

interest but on the other hand a very unreasonable

step was taken by the respondent No. 4 and lodged

an FIR with the police station besides with held

the retiral benefits.

5.5 Again it was not the applicant who

ijf allegedly produced forged bills but it was a Regd.

Travel Agency named AMIT TRAVEL ABENCY who allured

and did every thing whereas the applicant himself

contd.n.slo
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wss cheated, if it is proved otherwise , strange

enough to say that why the respondent No. 4 has

penalised the applicant and with held his retiral

benefits, which no nexus with all these happenings

when full and final payments were deposited with

penal interest as per orders.

5.6, Because inspite of repeated representa

tions of the applicants to respondents, whereas

inspite of some, clear directions from the

respondent No. 2 but respondent No. 3 and 4 did

not move even a single inch from their stand, to

release the retiral benefits, still or concealing

the vital facts from the officials in connivance

with each other of the respondent No, 3 and 4, so

wi th holding the reti ral benef i ts wi th ulterior

motive without assigning any reason and rhyme,

5.7. As in utter haste with some thing

vindictive nature the FIR was lodged without prior

permission of the respondent No. 2, caused a

mental and physical agony to the applicant, which

-could only quench the thirst of respondent No. 3

and 4, otherwise the claim taken was diffused

when the claim taken was paid immediately with

contd.... 14
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penal intereBt, hence question does not arise of

double punishment or double jeopardy.

5.S. Because the respondents over looked all

the instructions and directions of the Govt. of

India and the orders of the Hon'ble Supreme Court

regarding retiral benefits accrued to the retired

persons.

As there is no enquiry pending against

the applicant till date while his retiral benefits

can be with held.

6. DETAILS gy TTHE REBfEIHES EXWflJiginElI*

The applicant undertake that he has

exhausted all the remedies available to him under

the provisions of law including submitting the

representations in writing oral submissions and

physical appearance before the respondents at

every time and lastly on 21-11-2000 and so on

besides which have not been mentioned over here

for the sake of brevity but have been kept for

ready reference.

7. jlATTTEH IF fiilW ALREWT FILED (CM PEWIfii^'

The applicant further undertake that he

contd.... 15
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has not filed any other wsy in this Tribunal or in

any other court of law for the same relief-

8. RELIEF acHueHnr

i- The retiral benefits■ includinQ gratuity,

pension, commutation amount, leave encashment,

CGIES amount, GPF amount and other arrears accrued

to the applicant out of this retiral benefits.

ii. The statutory provisions for extension /

re-employment which was denied to the applicant

and in lieu of that the payment from January, 2000

to March, 2000 may kindly be paid.

iii. Please issue orders for the interest at

the rate of 13% upon the payments made so late

under the Gratuity Act besides a heavy cost under

section 35 A CPC may kindly be imposed due to

illegal and unlawful steps taken by the

respondents.

iv. Any other relief this Hon'ble Court

deems fit in the circumstances of the case.

9 „ HfflTEMlM IRELIEF

All the relief prayed as earlier be

allowed keeping in view the ratio decided by this

Plon'ble Tribunal end on the basis of the orders

already issued by this Hon'ble Tribunal.

contd.... 16
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10„ The applicant desired to be heard in

person and through counsel,

11,. PiM:TiaJL«S OF PCm'/SiL

No ■ _yC'jf>S>-g dated M YA _5U:wdraujn at

^^-^-rOrfee-r priRt—o^f ice ^
payable at /s/ ^^ ̂  in favour of

the Registrar P,B. C.A.T. New Delhi for Rs.50/-

12, LIST OF Eg«L(CI!SiUPES

Application with all the annexures which

are correct as compared with the original has been

filed, postal order Rs.50/-, Vakalatnama, four

envelops and four sets of paper book are

submi tted„

App1icant

L?
OA a

(Gurdayal Sharma)

:  Ik '/A
H-31, Navin Shahdara,

Delhi - 110032.

y  VEHlFlCATiaMs

Verified at New Delhi on this day

of December, 2J300 that the contents of the afore

said application from paras No. 1 to 12 are

correct and true to the best of my knowledge and

belief and no material information has been

concealed therefrom. The prayer clause is for

this Hon'ble Tribunal.

Applicant

<6urdayal Sharma)
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3. Grievance/Problem

4. Dates on which ypu met
DDE(Distt.)/JDE/ADDL.D.E.
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'  IV. K. M/SIlhotra
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'  ''MIJ^ICIPXti:G0RP0R/j?l6lT OF.DEOT;. ;^

, GE'ETRi^L:,EST'-3LISHM.:.ET .5' CTION^ '

0.0«30.F5/7/64-CS^(C)/lll' - ■ ■ "3 / ;Dt. 1.4,64 • ^
T1i3 following apDroys'd- L.-G. Ci 'Candidatos ,ar9.;,,;ppst6d as undors- ^

lo Sh. Satya Prakash'Dabas ; . --Prosecution Deptt* yipe-'Shri Mohd.' Rezwaz^
:v - -L..D. C. On relief SfiVM6M' Rezwari is pos|

,  , , :in .ths office-of'Exaputive Emgineer V vic|
■ . . Singh JaiQ;''since resigned from /l

,, V- y -Mpl, Services... ■pW'

Miss Surindu Kaur- - -
A  Bhatia.

3. Shri Raraesh Chander.';

-Xarol Bagh "^one vicei-^hri Mukand Bohari ;j
;Lal L. D. C. since promoted as U. D. C.

-P.'Bidg. Deptt. (KoOvrce ShV.Mohan• Singh
C. On relie'f Sh>,Mohan Singh L.D.C,

"i s ■ p o,s t e d in We s t Zbn'e v e S h ♦ B, S, Mand aj
;L.R C. since transferred ' ■ •: -

4. Sh. Hari Shanker.

5. Sh, V.T.Mathan.

6. ,Sh. Subhas Chandr

" B^ngg. Deptt. in the.-office of E.^. (rural)-;
against the po<^t of L,B.C. lying vacant,

-  .u-fQst Zone vice Sh. Manohar Lai Tj„D C, 'sin(
■ 'ternderad resignation from Mpi. ' o-ervic.e-<^.■

■S. 'D,.'H,C)(Medical) .vice■-•Shrimati Sarojni Eoha:
Sriw. stwa. .P- 'y LiD, C. On relief Shrimati Sarojni Vohra- .

■  - Ci is posted in/Gity "North Zone ii&G D<
■  / 1^1,.^.Avica^^sSh....J.N.3hatiaSLiD- .C since, placed J

7. .«h. Brii Mohan Mahta, 3yry.^n-Foo^^;^ Haaith Daptt. vice Sh. _ |
P' - ',>pPly3llizairiuddin L.D.Gily^On relief ■'^h. Nizainui

hh;""i-ls" bostsd in Shahdara- .Zone vice '^'h. Subhd
■  Chander L.D.-G. since;" resigned from Mpl. 7

..SerMc^s,

8. Sh. -Gurdayal Sharma. iS^C© 's office vide. Shri Bhim ""ingh L,D.

I

C'
K'

9. Sh. Hem Chander Mann.

10. Bh. Daya Chand Vats.

■-■ ■Physic."! ^■'ducation Dentt. vice Sh.
■- Megh Raj -^-ingh L, p.-Cr On relief Shri
Megh Raj Singh is posted in S.J.T.B,

■ Hospital vice- ."^hri::!.R.Pgg.arwal LoD. C.
■-- On relief -^h, J. R.'-p/.ggari'fal L.D.C. is

posted in Slum Deptt. vice' Sh. Ravinder
■ Singh L. D. G. since.-'e.ppointed Steno
• ■ -Typist, ■ ' 1:

;; 'Engg.;Deptt, ' , '
/In the off ice' of PiEVXRural) again-st th
"host of L.D.C. -lying vacant.

-3'.<

(:

y.TTESTBD

'H.C.ESTT,^" ^
is

iy-
■  ' Sd s ■ ■

i'v:' ' ' (V." CELITDRl.) ".j
rsstt. Commissioner



HLj^jlCIP^L CiOPFOiR/R)TIOW ((IF USELlHil.

EDOo^Tim nsEF«nHENfT, MDiriit!ii, Mirys

00.NO. 391/PBC/65-66 DATED : 04-11-1965

Ab per order of the Educatio Officer,

the teacher is appointed as Language Teacher in

the grade of 160-300 in the school shown against

their name. He will be drawing the allowances,

admissible in the Union Territory of Delhi

according to rules and orders prescribed from time

to time. He should immediately report for duty to

the concerned Head Master, otherwise his

appointment can be canceled.

OTHER DiMPlTKOMS OF SEROTflOE (ME ̂  WOBR

The appointment is purely temporary and

can be terminated at any time without telling any

cause ujith a notice of one month, beside the

appointing authority has the right to terminate

the services within the period prescribed in the

notice.

The candidate could be posted in any of

the school in the MCD. - -

The rest of the conditions will be

applicable laid down from time to time.

The candidate will have to produce a

contd,...2



Medic

the MCD

1  Certificate from the doctors approved by

The applicant can be canceled if an
by the Policeadverse report is given

Veri f ic at ion.

I-f the candidate was found concealing

some vital information regarding his qualification

regarding his/her appointment or educational

qualification or otherwise not possession the

desirec qualiiication, minimum or maximum, his

candidature will be canceled immediately.

7. No conveyance will be paid.

Sd/-

<Dr. J.N.Mathur)

AEU (Admn) Boys

Copies to: ^ _

Concerned Head Master, 2. Concerned A.O., 3.

Concerned Person, 4. Personal file

S,No. Name Add.

7. Burdayal Sharma,

School where posted Remark

H.Mv MC Primary School, Against
Pyare lal Road, Karol Post
Bagh, Delhi. Vacant

—4'i%.9
Sd/-

(-Dr. J.N.Mathur)

IV. K- MAT-HOTRA

Delbi Hid

AEU (Admn) Boys
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Charak Govt. Sarvodya Kanya Vidyalya
DDA Flats, East of Loni Road,
Delhi - 110f393.

On attaining the age of 60 years Shri Gurdayal

Sharma TGT (Hindi) is being retired from Govt.

Service w.e.f. 31-12-1999 (AN). His date of birth

is 21.12.1939.'^ ■

Dated t 12.7.99
No.074—//

Copy to :

1. PAD (VIII)

2. Endividual (Shri Gurdayal Sharma)

3. D3E (NE) .

4. EO (Zone VI)

Sd/-

Vice Principle, School Stamp

Advocate

Delbi Hisb t ouit.
r.O'i'
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Charak Govt. Sarvodya Kanya Vidyalya

DDA Flats, East of Loni Road, DeIhi-110093

Ref.SI<V/44/ DAted:31-S-99

To

The Education Officer, Zone VI,

Directorate of Education,

E( Eflock, Yamuna Vihar,

Delhi„

Sub Approval for reemployment of Shri

G.D.Sharma.

r

R / S i r ,

1  am sending herewith the case of Shri

G=D=Sharma TGT (Hindi) for the approval of the

reemployment since 01-01-2000 to 31-03-2000

because his retirement is on 31-/0z)-l'999.

Kindly approve the same and oblige.

Rece i ved

Sd/-

06-09-1999

Yours

S/d

Vice Principle

(Smb. Indra Rani)

Sarvodya Vidyalya

Senior Secondary School

DDA Flats, East Loni Road,

Delhi - 110093

A
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4
Tel.: (0) 6184311

(R)5085239

(PP)5085236

(Regd.)

(TOUR OPERATORS & TRAVEL AGENTS)
Shop No. 16, Sector 1, Market, R.K. Puram, New Delhi-22

Dated. .. .^7 "7^

un-H^

-fecv/a'a^^-y teM M.- oP-
7^.' ^^"S")VeU.v / .S> • ^ S t:

^-r?5ot?.s
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/ ̂-FR ^ ) . i;
'  • - ■ c■g^VfTtr • 248349, 24516^

3 _ f^TSIlT ill,
T^Tcpri-: • 220001

CERT 1^1 FICATE

icle No.ii,A_^22rl£:^'l^?^®==Certriied tdat ...» ..-icti.iied that the Veh
to operate LTC Tours

,  /I" !■■ '-t-1 l.i^iA.
I  t

: 1-^ -
The vhole tour was ope

'wned ^ H.nk with effe

^  u.p.Tourism Dev

ct from

p. Coto.he Whole rour^was operated^^^^^^
Ltd.Lucknow, J.P. no .j. family members

cerned Employees -. , the•--v^P concernea nuf th<=^  List ^have actually visited th-mentioned in the Passe..gero declaration
above mentioned places as per our record .nd the degivan by th« concerned Employees • p,,sengers have

■  The fares charged by "s from the s
...erea rn the bedger and the Cash Booh ;

i'-'-Tude Boarding arc Loag^nv.. .The rare aoea -f --tt^

For U.P.TOURISM DEVP-.CORP. LTD.

^PST Dl^

, #t-=Cl"2.

■V.K-
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n- n-lE PKGIONAL TRAMSPORT \ COrFlCE Or \ IV
,^oT.-pv. ajra. 7)

L  A.UTnOi ̂-L - f- '• v^^'V

CV , «'iheWndx^3»^ ,
\  ' • hrina issued subject^. -V \ Vk Thi= ocrmit 1. b.ing i ^

O  (Punjab) and Raj asthan & .,*. i. i<*;'„
siace Do girders) . ifoc^

—»— ' lip*' '3|« O,
- - Form temp ^

V  T7.^v,-i rleo ^ 1V)4U;
^  1 A "-P- . i^O \2biLi—

■*'1 ^ 1 ^ , 4- 1Q39 Certified
ctiorika^#" ' ' .edjyxidp^'L ..^

^  r /--^

•" X ' ajvv rle 'bca-rSA^irlik.''- ^ .-'

>x'^7Rfesisrjafc'jjgig^S^tV''' ' -—
.[-■U/-, T-r^rfi PitlTQ't

-'-,» •-^'J li'l Sl %

festered by Lhe regi. ...„- :-ki:l

Permanent i\.ddress_
,1 'oprmit No».Coverocl i-v . t.j.inj.

O  " ~"— '3 ^ . Vl (? v/." Occvo|> /^.U.cly
u  —

V \/'"i'^ "i c^

/\ Q_

I w^ I : 1 .A

■d-

= lhi'/ , -aaipur, Puskar, Ud a i pu r , N a s i k 7^ shirdi,
Triye^drum, oK.Kutriari/^ to Agra.■Sig^gK„:isyri.;ir-;";/;;."-;. '.'.--.-,„^

This is voiig gr-'^^r^tff^rvrkbklonacl
f 777a 77 "oayabio'ln this shat- unto th' < a_.- ,yj, VtSf o/7it has bcoh oaid. J,, V-—-use

O X r >■ ■'■ ".+-^^>01- coon in:r 5i :fnoi.urcyak?tk^^Q^o-^ It shall be produce.  , c-t--:)tc? Trarit'5brt Autnori-p^ /any other Ro9i°"?J7''7Anifoql'^/ ..d 1 ■
demand by any por-i • V: '7(, )

.  ̂ C% il V.'-'i L • y 1 a.V,^ . , 1

by an-;
on

S
iiSt ;

Dated -nTblr- 'natu/C>"of the
■7;s7-ir' i -vuthorila'I -; . -r X" sO n -'

durinc

The validity o£ this nor^t ij
this pnrioh tlv oartv tay, r- ■ .. .,,..xs

^ o' - -Ox . ̂'  r\ • Signatar ■ ot th; ^
!  '■"'^ ' /L. ■ ^-CQnTiaott-a t .

V Si

(liiiS^'' - ..- DelVii WihkiP^ > r-

\ << * • ' **'•*
l^'"

■•-h .
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yp qqg::; 'c^if

c.

I ?; h •' =

•;' -IK, ?48i49,

' > "'li;! C-3 . K'"". ii ri ; ^.j.

''■'■■ '■< i-- }' :cr..-. .

1,
2

3,
4 ,

5.
6.
7.
8.
9.

Sh.
Smt
Sh .

Sh. Jai].ial Singh
Smt. Na:-aini Devi
Uma Ran.L

Uma Kant;

KanwarPal Singh
Shash i

Rahnl Singh
Ku. Swatu
Sh. H. Singh
Sh. Jeet Singh
Smt, Suresh" Devi
Kr. Sarita
Kr. Vinita
Sh. Sundeep Kr.
Sh. Sanjiv Kr.
Sh. Balbir singh
Smt. Maharani
Mamta Rani
Umesh Kummar
Madhu
Neera j
Sh. Gur Dayal Sharma

Sharda De^i
Suman Data

Km. Geeta Sharma
Sh. Ravi Datta
Sh. Raja Ram

.  Shyam wati
Sadha Sharma
Lokesh
A rchana
M.P.Aggarwal

Kamla Aggarwal
Amit Aggarwal
Udit Aggarwal

Sh. R,D. Singh
Smt. Pushpa Devi
Mr. Rahul
Km. Anju
Sh. Sunil Kumar
Smt. Bala Rani
Km. Reena
Mr. Sachin
Mr. Anuj
Sh. Dashaundhi Ram
Smt. Rashali

kanwar Pal
Amarwa.t i

Smt
Km.

Smt
Km.

Sh.
Km.

Sh .
Smt
Sh.
Sh .

<

Sh .
Sm t

59
54

25
23
43

. 36.

self
wife
Dtr.

son

sel f
wife

^a.^i^'f'^^.son

■ , IP
1

62

15

< • ■

V< Qg-.

07
38
34
15
13

1.1
09
59
56
24
22

19

.41
•  '38
A 7

13
6^''
52

. 48

■19
15
42

38

14
13
37

34
10 ■
03
5^
69

67
39

,Sh. Attu sin

v-
' j

> \
.

\'; Father
\%^elf
{'wS'fe

.  A Dtr.
Dtr.

son

son

self
wife
Dtr.

son

Dtr.
son

self
wife
Dtr.

Dtr.

son

self
'  . Vif e

Dtr.

sc^n
; p,tr.
-•self
wife
son

son

sel f
wife
son

Dtr.
sel f
wife
Dtr.

son

son

Father
Mother
sel f
wife
Father

(A

.■ H .

' vUf-

VI0''

. v;'

q f"; U. i'l n i 1 1 •t

\
l?o K. MALHOTRA

Advocate
Delhi High Conrt. Delb'
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TENTATIVE TOUR PROGRAMME

•  ■ . i; P ;u s, 7^1

:2C

FROM

16.5.

17.5

18

19

20

21

22 ,

23.

24.

25.

26.

27.

28.5.

29.5.

30.5.

31.5.

01 .6.

02.6.

98

98

.98

.98

.98

.98

.98

.98

.98

98

98

98

98

98

98

98

98

a,C' (-^

/  G.BAD, DELHI TO TRIVENDRUM

DELHI to Jaipur/ Puskar
Pushka r to Udaipur
Udaipur to Nasik
Nas ik to Bombay
Bombay to Goa
Goa to Goa
G oa to Manglore
Manglore to Trivendrum
Trivendrum to Trivendrum
Trivend rum to Kanya Kumari
K. Kumari to Madura i ■
Maduari tc Mysore
Mysore to Mysore
Mysore to S h i rd i
Sh irdi to Indore *
Indore to Gwalior
Gwalior to Agra/Mathura
Mathyjra to Delhi/ G.bad and

i-v V ̂ ̂  \ . - t back to Agra.

N.stay

N.Stay

N . S t a y

\> V.l

\
0255« Date

'ilTOO

INDIA TOURISM DEVELOP.MEMT

CORPORATION, KOVALAM

BEACH RESORT CAE PARK
PARKING AREA ENTRANCE FEE

BUS / TOURIST BUS

Rs. 25-00

Vehicle No^'...

LICENCEE'

K. CHANdAa,VAWA^e-'

^^VtOWN M/-//7/ G .

V-CsJ:G^

\
Kv
\ ^

Osto Hiek
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I"lw 5oss^v^ "saSSSlick ' "'■^■^/■■^- Daled; /f", J-9^"=='<=1= iwced ,0 Shri (2o> 'iv': ^ f], ^ '-^-
^

'"' '"^"'""oi'  ■■■--'''^'■^^.io^^ ■"■ ■ ^"P''-^:
■J"he journey wn/.f. , Payment for Vyw,„s,a„on ^_, cacN-cdeooe. ^

^'^'' """'"""'""'p°"■ ̂ ..&c..9r. I
°="^'°P™"'Corp. ud.

'-■•■ ;y' ^ M,
'^alai-Final cor-- '*" '' SfmMI ('-•V.LaJvI»-<u,

aPcr ,,,0 •'^"tPorison Sin-ANCfeUATi^S^Sj^ —!ilS22!l»«>o»,h,hH,m, ■ ■ ':;.:"r ' .
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° P' °' lour.t)alance w,7l be re/unded.
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(A U.P. Government Undertaking)

AZ

No

n 0 r;
v..^ 0' 0

.  Phones : 2483-19. 241776
CHITRAHAR

3, Nav;al Kistiore RoaO,
' LUCKNOW - 226 001

/'I I (' f■  ■ 1 1 M' 1
Dated: v.

iitMlil ic'J on the oasis ol oui records thai Shri/S;3"it.
ol

;j oti our bus Irom

department had aciuaily

10 ft s
jC km. distance on Bus Nc..V'km. dislan

i rl r f ̂  ■

O ').<^ [ dated

a n u, ■^,1 n „ tn . r-i r f: /A)uJ? .■^'.liV.v.S'Ct.
(Rupees

lo I n 1 1 r

: „ur ,:,,.vd on conolndod on
O|„.,.nod nnd nontlucled by ,U,P. Slale Tourism Devclopmonl Corporalion Lid. (A Govl. ol U.P. Undorralongl

: , - , ! r I m and relation of iamiiy members of the employee who travelled are detailed beJaw

,1 narls cuvorinQ appfox O.b.ffO ; , ^ f a
,  M, . vide ticket No ,

. . . (Rupees
'  ji^nsinst .

l inn! pavmont .ot the above tour
1 A .1^

/

Idnme

S.W\V.w,A

Age

<3-

')k-

l.y.

Relation

Wyv
V: O-t-jP-,

X'

rXu^. (I Y
no cbargos does not include lod^rfig & Fovj'Pipg.

For U.P. State Tourism Devolopment C^crp. Ltd

0? S«^tis^ri Bsgtssic r;
D% ■

Oetht Hiftb
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U.P. STATE TOURISM DEVELOPMENT CORPORATION LIMITED '

TT^ J ;5.:J '-/iSOG f^.....i.2..-.l.,l..-..9.9

feT ̂  ,

^iTJTT^ f^T§?T

UtTTg-TT fQ5rr;iT| fmj

UT7 ;:iT fggT?,
\a '

-i- (■■

FeT-d-?^' irr^T ^ ^ ^ ^ i

jiTQ-T q^ A- 4055 f?- I •10-99 >) ^
lut^} ^ qm ^ fsg-^ fqTfr 15-5-90 2'S^9Q rfrf
A- q-cfr—RO- ^-95155 si" Oflcfi- |
I  • ^ SiT4t fe'SC" fejT 02014 2JT^ 02005
2- ?fr HDIT TTH 020(5 | 02006
w* ?0 •qT'*3)70Tl'( ©2017 ; 020Oj.

jqfV'H -giTT ^ qm qf?^m ^cr ^qrV fc^rrq
rOTT furc n qm JTRV^T T? Wf ft fww I

El'^qTS I

5fq^q,

I  qfTcj?^ #tiT?Tfr '

UPS IDS;

3, 14d - 226 001 ̂ o -go
3, ,Naval Kishore Road, Lucknow-226 001 U.P INDIA

: 228349.225165 Fax : 0091-0522-2;r ' v- '•

.  -re ■



V-/

Office of the Deputy Director of Education

Confidential

District East Rani Garden, Geeta Colony, Delhi„

175/8/7/97

Performa A for Issue of Viciilence Clearence (Non

Bazzetted Officials)

(Part I School Level)

Mame of the School Charak SKV. DDA Flats

Zone VI East of Loni

Road, Delhi~l lf3093

1= Name and Designation Gurdaysl SharfnaTGT (Hindi)

Sh. Behari Lai Sharma

02-04-1964, Birth 21-12-

1939, Retr» 31-12-1999

Cleared on 20-07-1990

Vide letter No. VDXI P"

a(e) DDE/E/V C/S9-

.  90/165.

5. Particulars of last

MOC Name of foriegn

country visited with

full detail. No.

6. Purpose of Vigi.

clearance g EB/Promot ion

/confi rmation/others

retirement.

7. Vigilence repjort at the school

level whether DP Pending/contempi abed

c on t d . . . . 2

2. Father's Name

3. Date of appoint.

4. Date and report of

last Vigi. clearance



3>4

/complaint pending (with details) No case pending

at such level,

S« Posting as per service book of the official

S.No.Schpol/Officewhere posted Desg, period of Stay Remarks

1, A. C (E) MCD

2, Swami Dayanand Hospital
Shahdara, Delhi,

3, NC Primary School (Boys)
Pyare Lai Road, K.Bagh,

4, MC Boys Middle School
Circular Road, Shahdars

5, Govt, Boys Middle Sch,
Circular Road, Shahdara

6, Govt, Co-Edu. Sec, Sch.

Vishwas Nagar,

7, Govt„Co~Edu.Middle Sch,

DDA Flats, Loni Road East

a, Charak SKV DDA Flats

Loni Road East

LDC 02-04-64 to 22-12-64

LDC

Asst.Tr.

12-64 to 06-0965

7,9.65 to 30.6.70

TGT (H) 6,11,65 to 30,6.70

TGT (H) 1.7.70 to 31.7.76

TGT (H) 1.08,76 to 20.12.91

TGT (H) 21.12.91 to 31.03,93

TGT (H) 1,(34.93 to till today

Sd/-

. S t amp
VP

S.G.S.S,School

DDA Flats, East of Loni Road,
Delhi-110093

EO Zone Mo, VI

AO (Admn) Distt. E-Delhi

ivSo case as piBffBdiiinQ as ipeiir co'f'fi'iifcffi jroicrardiw
S«S/-

DEO VI

v.-!.-
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■j

02-11-1999

Sarvodya Kanya Senior Secondary School

DDA Flats, East of Loni Road, Delhi-110093

This is to be certified that there is

nothing due/out standing towards Shri Gurdayal

Sharma TGT (Hindi) retired from service w.e.f.

31-12-1999. During this entire service period

w.e.f. 02-04-1964 to 31-12-1999 under the

following Headss-

1. House Building Advance Not taken

2. NCA/Scooter Advance Not taken

Income Ta;-: (for 99-2000) Nothing is due

for the year 99-200€)

income tax will , be

calculated and dedu

cted if any from the

salary for 12/99.

4, Licence fee for govt. accommodation NIL

5„ Balance of LTC advance NIL

6. Over payment of pay and allowances NIL

7. Recovery of EOL if any NA

5. Any audit recovery known NO

9. Recovery of subsistance allowance

paid in excess during suspension NA

10. Balance of pay and allowances

paid in excess during foreign assignment

if any. No, was not;,^

contd . . .7.2
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assigned for foreign

assignment.

11. Any-,recorver of MCD No, he has been

transferred from NCD
r

and prorata candida

ture attached.

S/d Sd/-

Stamp Stamp

VP DDO

S.B.S.S.School S. G. S= S.School

DDA Flats, East Loni DDA Flats,East Loni Road,

Road, Delhi-110093. Delhi-110093.

y  V. K- MALHOTRA
Advocate

Delhi High ' ourt. Delhi.
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offic:e of h-^ MEPajrv a2>iPECTiM.. pistt, s^rMmm east^
B BLOa<'„ BELHI,

00 M0» 5572/Zone VI Dateds 16-12-99

To

The Vice Principle
Sarvodya Girls School,
East of Loni Road,

Delhi .

Si.ib J Bocius L'TC C1 a i m

Sir,

That the IJttar Pradesh State Tourism

Development Corporation Ltd. has declared the LTC

claim in respect of Shri M.P.Aggarwal, Shri

G.D.Sharma and Shri Raja Ram as bogus. So you are

directed to recover the amount with penal interest

regarding the LTC Certificate No. 2004, 2005 and

2006.

Sd/~

(L„P,Verma)

DDE <Distt.NE)

00. No.SIlVSS/ail-lS-W 16-12-999

Copy tos
1. Suptt. Vigilence for action u/s CCB CCA 1965
2. Edu Office .Zone VI Distt. NE

Zii. A.O. (Vigilence) Directorate of Education,
Lucknow Road.

S.No. Name cjf Teacher Ppl-Amt. P. Int. T.Amt.

1. Shri G.D.Sharma Rs. 19400/- Rs.43S6/- Rs..237S6/-

TGT

2. Shri M.P.Aggarwal Rs.15600/- Rs„3078/- Rs.lS67S/-
TGT

3. Shri Rjtjc?, Ram Rs, 17555/- Rs.3961/- Rs.21511/-

TGT

Total Rs-52550/- Rs.11425/- Rs,63975/-

I n d r a Ran i Please whole, and deposit the
entire amoun t urgent 1y.
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The Vice Princip1e/DDO 23-12-1999

Charak Sarvodya Kanya Vidyalya

DDA Flats, Loni Road East,

Delhi - 110093.

Sub ! Refund of LTC claim with penal interest

under protest.

R/Madam,

With reference of DDE (NE) office order

No.5572 Z VI dated 16-12-1999 in which the LTC

claim which were claimed by us are told to be

boQus and thie orders have been issued to refund

the c 1 ai(n with penal interest. To obey the orders

of worthy DDE, we are going to deposit the total

claim with penal interest Rs.63,975/- <Rupees

sixty three thousand nine hundred and seventy five

yndgn protest, keeping in view that one of

us Shri S.D.Sharma is retiring just after a week

on 31-12-1999, so that he may be able to avail his

retirement benefits in time.

Moreover our LTC claim are right and we

have actually performed the journey against the

saidclaim.

Kindly make in convenient to reach the

conclusion and oblige.

Yours faithuflly

1- G.D.Sharma TGT (Hindi) S/d 23-12—1999

2. M.P.Aggarwal TGT (Math) ,S/d 23—12—1999

o. Raja Ram TGT (Hindi) S/d 23-12-1999

Received S/d Rakesh Kumar 23-12-1999. ''X

V. K. MALHOTRA
Advocate

Delhi High ("onrt. ■'
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fi the Court of Shri.4
Addition?.' Sc? '..ns Tndge
ShahnA-vi Ctfti v^ r^.;lhv . l^j

state Vs. I . G.D. Snarma' 2, M.P.. Aggarwal

and- 3. Raja Ram

F,-T.R,No. 355/99

U / Sec. 420/468/471 IPC

P  . S . M.S. Park

,A 19.01.2000: :Pre. :Sh.K.N. Shfirma, Adv, for the applicants

Sh. B.S, Ken, APP for State

X"

Heard. 10 is present-;; Ld. ' APP states
'  iff Mtfii-is-that the payment of the !„. T. C .^stands paid bacj, by the

applicants with interest. In view 'of the _ facts and

circumstances of the case, i:he applicants are admitted to

anticipatory bail and it is directed that in the 'eyerit of

fheir arrest, they"'bi ■/■■sT-aced on 'th,. i r; eAOcut ing persona,''
bonds-- in the sum of Rs. 10,000/-- with one^ursty each in the
like amourt; to the satisfacfion of the/ lO/SHO concerned
subject to,' the. condition that they v ' shall join the
investigatiori as and when required.

Announced inithe Open Court;

// ' \
H!!.'
ihrslf ; "h
\V^ t. f

?AS

\:M.
■-1,"

» *

ilBia Co^

ATTESTED

Ofin: 0-Iiicha.rga
f'v'/or d-; -;:;a Cnuria

AsJ-/1 9 . 01 . 2000

-  '- ;
V. K. MAtHOTRA

Advocate

■' Delhi HigbrCouxt, Dellii.
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The S.H.O. 23-12-1999

Police Station, Mansarovar Park,

Shahdara, DeIhi-110032.

Sub ; M/s Amit Travels, Shop No. 16, Sector-l,

Market R.K.Puram, New Delhi—110022. An

FIR lodged against them.

Sir,

That we three teachers Shri G.D.Sharma,

Shri M.P.Aggarwal and Shri Raja Ram dated

15--05-1998 went on LTD Tours through above said

travel agency. The school Vice Principle has
f

declared this LTC claim as bogus and has recovered

Rs.63,975/- from all the three teachers as

Rb.9500/ , Rs.15600/— and Rs.17550/— respectively

with penal interest, the receipt of the same is

attached herewith.

Sir, the said travel agency has cheated

us and played fraud with us, so please register an

FIR against them and taken an action against them.

Yours

G.D.Sharma Sd/- 23-12-1999

Shri M.P. Aggarwal Sd/- 23-12-1999

copies attached Shri Raja Ram Sd/- 23-12-1999

Received with Charak Sarvodya Girls Vidyalya

stampjs DDA Flats, East Loni Road, Delhi

Sh.Rajerder Singh HC

Duty officer, 23-12-1999.

V. K- MA^HOTRA
Advocate

Hiab Vourt. Delhi.
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IL It has been brought'«;% ^ 'Jtstoeby notified tor general information that in thin^^ifewkidars tothe Police on f*®" °™ j' , , , nermission from the Head ol tne Departmer
to P^olic'e on mere grounds of suspicion. _

"  ' . . . . ♦K. Himrtlv. onlv an ir^r:n7e:r--"-^ ponce dlredv, on. a'n in.lma.lon fo thi
''^pd-be-sufficient.

■/

•> \ ^

^  Advocate
'  > t'^t. Delhi.
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Directorate of Education

Delhi Administration, Delhi.

(Vigilence Branch)

Mo.F3(2)(50)/S4/ViQi/2i838-22080 Dated; 15.12.92

Ci rcu1ar

Vide this Directorate Circular No.

F3(2)(50)/S4/ViQi/1579S-1679S dated 11/15.4.1985,

the teacher and other employees of the Directorate

who were involved in FAKE LTC claims, were given

an opportunity to voluntarily refund the bogus LTC

amount drawn by them along with penal interest, so

as to escape criminal proceedings in the court of

1 aw.

It has however been observed that a

large number of such teachers/employees of the

directorate, so involved in Fake LTC claims, for

some reason or the other, could not avail the

afore said opportunity afforded to them to refund

the bogus LTC amount with penal interest and as a

result they are still facing the part mental

action against themselves.

Keeping in view the large number of such

cases pending in the directorate, recently a

decision has been taken to take a lenient view in

respect of such teachers / employees who have

contd....2

V. K. MALHOTRA
Advocate

Deliii Higl) ( ourc, Dei^
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—C-

voluntarily refunded the bogus LTC amount drawn by

r—

them along with penal interest and to let them off

with a minor penalty of "Censure" only.

Now, therefore, it has further been

decided to afford a last opportunity to such

defaulting / employees who have not earlier

availed of the opportunity to refund the bogus LTC

amount drawn with penal interest. They are ad

vised in their own interest to voluntarily refund
?  '

the bogus LTC amount drawn along with penal inter

est, so as to become entitled for leniency /

Lenient action of only minor penalty of "Censure
—

by the disciplinary authority.

—  Sd/-

^  <Shakti Sinha)

DE of Delhi

Copy to s

1. All DDE's of Directorate of Education, Delhi

2, All DDO's / Ppls of school under Directorate

of Education.
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The Directorate of Education

Old Sectt. of Delhi.

! 1-08-2000

A  complaint against the officials inspite of the

clear orders from the competent authority.

Sir,

I, along with Shri M.P.Aggarwal and Shri

Raja Ram met your goodself on 26-06-2000 . regarding

our LTD case. On our application, the DDE was

directed to finalise our case with in one month.

Finding no other sollution, a month earlier, I met

the DDE Sh. B.C.Jindal along with president Shri

Jai Prakash Kaushik, Secretary, Shri Surinder

Kumar besides other members of the Adhyapak

Parishad. The DDE assured that he had sent the

y  file to the AO Vigilence on 18-07-2000, to close
7

the case, vide its diary No. 267, Lucknow Road.

It was informed by the A.O. Lucknow

Road, that no file has reached in that office but

only one -paper of the said diary number has been

received which is a paper concerning to Shri

G.D.Sharma and his meeting with the DDE on

26-06-2000.

Sir, given to understand that the Ex

contd.... 2
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Vice Principle Smt. Indra Rani in connivance with

the Supdt. (Vigilence) Shri M.K.Kain, Yamuna Vihar

has detained the file willfully.

So, you are hereby requested to please

to some desired action in this case and oblige, so

that I may able save my family from starvation.

Yours

Sd/-

(G.D.Sharma)

Ex TGT (Hindi)

H-56, Mansarovar Park,

Shahdara, Delhi-110032.

Copy to :

1. DDE (NE)

2. AO Yigilence Lucknow Road.

■f.d

iV. K. MALHOTRA
Advocate

Delhi High C.ourt. Delhi-



■/

To

The Lt. Governer,

NCT of Delhi.

Sub : Life lono service rewarded in.

Anticipatory Bail.

Sir

My husband Shri Gurdayal Sharma remained

a TGT (Hindi) prior to his retirement from Charak

Sarvodya Vidyalya, DDA Flats, East Loni Road,

Delhi.

In bhe month of May, 1998, my husband

with his fellow colleagues Shri Mahavir Parshad

Aggarwal and Shri Raja Ram, with family went on

LTC tours from Delhi to Trivendrum with due

permission of the School Vice Principle Smt. Indra

Rani with advance money and got the remaining

balance amount while coming back from the tour.

After the gap of one and half year and just berorc

9 days of his retirement, my husband was asked to

deposit the amount he received against LTC with

f3enal interest, with a malafide intention on

21-12-1999. Complying with the orders, the amount

was deposited on 23-12-1999, so that no hindrance

may come in the way of his peaceful retirement.

The amount with penal interest was deposited and a

receipt was also taken from the Vice Principle on

contd.... 2
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3  12-1999 while prpducing the challsns before the

School Authorities. Hence under all the

c i rcLimstances Vice Ppl. immediately on 30—12—1999

lodged one complaint (FIR) with P.S. Mans. Park

with ill intention- So they were threatened by

the police an anticipatory bail was taken from the

court. This complaint was lodged without seeking

prior permission of the DE as per rules. My

husband retired from service and he has not been

paid his retiral benefits till now. So on 9th

February, 2000 I was to marry my daughter with a

hope to spend some money out of these retiral

benefits but could not get. Under the

circumstances I had to take money on loan for

winch I am still paying some huge amount and the

retiral benefits are still awaited.

Under all these circumstances my husband

cannot even sleep in the nights and some times in

the night he shouts like any thing while on some

other times he fell down from the cot. Inspite of

best efforts there is no result from Education

Department. Sir, if under all these circumstances

my husband dies, I will have to sacrifies ,

(immolution) my life out side your office.

I contd....3



Sir, some appropriate action against the

V.P. of School mayplease be taken as she is also

facing some of the, enquiry proceeding going on

against her. I am not only confident but have a

full faith in you that some appropriate steps will

be taken to release the retiral benefits of my

husband.

RTI

Smt.Sharda Wati,w/o Shri Burdayal Sharma

E>c-Retd. TGT (Hindi)

H-56, MSP Shahdara, Delhi-110032

Thanks

Copies attached for kind information to :

1. I/C Vigilence Grievances Cell (Old See)

2. DE (Old See) Sign, obtained

3. DDE (HE B Block' Yamuna Vihar)

4. ' EC Zone VI, Yamuna Vihar. " 'f

advocate\  V

,  .V.

Oelti



gIt

%j UH

z
7^

1
I

(8

To •

Sub;
ri •

m

wF ■ EDuWili-'N': F•E^to^G^i GElL
STRATI 1^4: OLD ;,SECTT:ptWlI

en/£du/i942-2501 ^
t, 1985

;

.1

All thoHeeda of Schools,
DiaEBctorote...of, Education,
Dolhi/Neu Oeihi,

nonitoring system fcC ensure timely payments
of dues of rkired/expired Goyt. employees.

Sir/nadam,

As you are auatei the Govt. of India, .
Delhi Administration and this office has issued
instructions from time to time emphasising •
requirement of; preparation .of perrsion cases of
retiring government officials^,g_ji^e3ys in ^dvancj
from the date of retirement and for the payment of
dues viz pension, gratuity, GPF, insurance, leave

. encashment, commutted value of pension, ®n.y»
applied for, i/ithin two months -from the. data of ret
irement, Similarly, detailed instructions regarding
timely finalisation of pensionery benefits for the
famiiiSs of the decease'd govecnment«8G^vanX8 -pave -
issued from time-to time-. It has bouever, .been . _
observed that these instructions arBViipt'.be.ing folloued

: in letter, and^spirit.- As a ?^?sult .it-ha.s^^^ .
• tliat a number.vdf/cases-lof zatired/deO^ase.dj.-sdvbrnmBnt

■  'servants remain^^pending in the
•  laxity af propet^.'supervisidn and. lat^,:p;f..inpLnitor^ _
at the schodi/di.stftct;level, A la*'9<3^P''>^®^•^;'°.J^5?^",
plaints from the -retiring government .o.fficers/.officials

'  and members of- the farailios* of deceased government
servants are being received 'in the Grievances & Red-
ressal Gen of Dtlhi Administration for
delayed payment" of'.these pens.ioneTy ^ Chief -
Secretary, belhi^'.Adniihistration, has .'token a
serious vieu .of^ "t^e./same. In a number pf. .cases it has-
been desired that-rreapo.nsiblity for s^h.delay be^f^^
and tifficers/of f^alslfound Vf or: ..brought
to bciOkV ' ■ '■ '•

the g a r r t; tar vf A dmi ni s t r a tio'o Re F otm s) ̂  Pel hi _
Admiriistration vide ;hs^_J^et^r^_0jF,J/tB2^^A^R^^^^d
'IQ.V.AP has issued detaiTed^nstrurtiop^f^ ti •
pj-yment of di o'8--gnFitlrTdyg^irog;:^^^^^
officialslcQpy enclosecn* Yt t^as^een ^mpnasiaea

contd.,, ,.••2/-'
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8smB *13 tnljS rgccv/src-d frnm tnc;^ H>3od o_f..thg_ OtJ
concern

You are, thci'c'fcrsi j.nstTUctoci fo through thosc^
instrus<;ions c^vrerd<liy ensg jjnsur.-, -fti grlTict COiTiplisnce
with regard to? crcccc'CT n (rjaiiTtg/nanco ot r.50cpD'cnd
timely action, . 11 miy pisase bo noted that'eny ahcfft;. ^
Coming, ndticed.-in- .thr ricttor ,uill bo" vlrGiieo leax^uoly ^
ah(j "no Ubla.y-^I"^,bQ:j^^^>(CjLJ.sg^c)t 7 ; ■ • • • . . ..

In case in any porticj lqy' i s i e:. u"^ cr/.t th?^-
is condlicatod end roquire " pon3tl"C3tion|,M«0. (Pension) .•• , ■
at the hoadquartors may be consulted at the oarlioat, .

seno

As earlier edvisqd," you aro once again aeked to
>  such CP.sos ■ of. all tliood etolcyeoo uorking unoor ,

1

/aKO
oa

Fin)

.'-7 T ' ■ • ■ ■. '•

.  >7'' " . ' -• Yours faitiit^lly'

■  ' ■ - " e'
•  •'"v-- . • ■ ' (n'rs.3.*:

Addl,D,E.(Admn)/3.0..l
No.DE,1l(6)/65/P9r./Ldu/'- : •. Catr;d the August,1995

Copy alonguith a copy of| instructions - forur.rdQp for

V, "'ti ■ joinV 5irector .of Eduo3?^iop(fidr!'nl,"'0elhi«"'
~' . . 2* All th^""Deputy Diructors. of Eclucatfon of the "
.. . ■ Districts, "Th-V arc also instructed to naintnin .

proper aupe.ruision anrJ control for ansurinr. ctrict . .
cnmpliance. of the" abov/e referi'ed instructions and,
iim.o'iy •Eubmission of. all tho rctur.ns to A.Gvf "vision),
A.O,(Accounts)-in jbhn L;ir.cricto may bo mad;, nohdlo

Ufidci" n.x.T^t!
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.  ■- Dolhi ..Administrat

:^^rSuctlon: thaigpersonnaigi^-^-^ftv
■  •. . cXalms of Govt. servarits^who havQ spent "

aii their'life in the service of the govejrn-.gove^n-
1 •* ^ * nioht are npt promptly Settled on retirpnoht. - . /';

as,''.orGScribod by'govt« but.a,iVGry casual
' i \ ' ' ' ' ' ' ' . * 0. . ■ ■' ••

>ttit^e?ln dealing.with-.retiremoht-'l?^Qf
• /p'aya^e-.has beon^yisjib.l:;^

•  ;•; • ■ ••>> •.
?  ̂ r

f.L'l- ; 1 • <. .•.• .

-  ■ ■•"• ,1^

■ Li «iT''iS ; J• .^9 ̂
■■

-. f. ,

■  • •■ ■:

i  -AUlVlxy JSO,vv:5«:<«? *y ;yrr
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAIi BENCH : NEW DELHI

O.A. NO 2617 OF 2000

IN THE MATTER OF

Shri Gurdayal Sharma ... Applicant

Versus

Lt. Governor & ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENT

MOST RESPECTFULLY SHOWETH

BRIEF FACTS.OF THE CASE :

1  That the applicant worked as T.G.T.(Hindi)

in Respondent No. 4 school. The applicant,

alongwith two of his colleagues, namely,

Shri M.P. Aggarwal and Sh. Raja Ram Sharma

availed the L.T.C. in the year 1998 for the

^ ' block year 1994-97 which was paid to him on
14.7.98. The applicant was due to retire on

superanuation on 31.12.1999. So, the

relevant papers relating to his retirement

benefits and pension were sent to P.A.O.

VlII on 4.10.99 for finalisation of thp
r——

pension case, ■ -so that the timely payment

be made to him. Meanwhile a request



was received from the Applicant for

extension of his service upto March 2000

and the same was sent to the higher

authorities for favourable consideration.

In the meantime it came to the notice that

claim of L.T.C. made by ,the Applicant was a

fake one and same was on the basis of bogus

receipts and certificates and not the actual

documents from the concerned authorities.

U.P. State Tourism Dev. Corp. Ltd. has

confirmed that Ticket No. 2014, 2017, 2025

dated 15.5.98 and certificates No. 2005,

2006 & 2001 dated 26.6.98 were bogus. The

said Corporation stated that the U.P. State

T.D.C. Ltd. used to issue tickets and

Certificates through computers only and the

above said tickets and certificates which

were manual and, therefore, they were bogus.

Copy of the letter dated 7.12.99, received

from the U.P.S.T.D. Ltd. is annexed herewith

as Annexure-R-1.

2. That after the confirmation of the claim as

bogus through U.P.S.T. D. Corpn. Ltd, the

by Director of Education (N.E.) directed the
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then Vice-Principal to lodge an F.I.R.

against* the Applicant and others. Further,

the Dy. Director directed the then Vice-

Principal^ ' the Respondent No. 4 school to

recover the amount of the L.T.C. reimbursed

to. him, with panel interest. On the

directions of the Dy. Director (NE) an

F.I.R. was lodged on 30.12.1999 with Police

Station Mansarovar Park, Shahdara, Delhi,

against the applicant along with the other

two teachers and same was registered vide

F.I.R. No. 365/99. The criminal proceedings

are going on in the Court against the

applicant along with the other two teachers.

Thereafter, recovery was made with penal

interest and the amount was deposited in the

State Bank of India. Having prior approval

of the Head of Department, disciplinary

proceedings were initiated against all the

above three delinquents under Rules 14 of

CCS(CCA) Rule 1965, vide

DDE/NE/Vig./99/61675T9T''620-623 and 612-615

.dated 29.12.99 by the DDE(NE) and same is

pending.
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3. That the final amount of G.P.F. was

withdrawn by the Respondent from the PAO

VIII amounting to Rs. 1,72,972/- and the

said amount was paid to the applicant on

8.2.2000 after his the retirement. Due to

the disciplinary proceedings pending against

the Appellant provisional pension has been

fixed by the P.A.O. with the 'condition that

he should • submit the un-employment

certificate. A copy of the letter dated

27.12.1999 received from the office of the

P..A.O.. is annexed herewith as Annexure-R-2.

Subsequently, the applicant was again

reminded to submit the non-employment

certificate urgently to the Respondent

school vide letters dated 20.1.2000,
«

21.3.2000 & 23.6.2000 through post, and

speed post but the applicant has not

submitted the said certificate, and due to

non-submission of the non-employment

certificate payment of even provisional

pension could not be drawn timely. Copies

of the letter dated 20.1.2000, 21.3.2000 &

23.6.20*00 are annexed herewith as Annexure-

R-3(Colly). On 9.11.2000, the Vigilance
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Department advised that since the applicant

was never placed under suspension, non-

employment certificate was not required and

Provisional Pension payment can be made. A

copy of said letter dated 9.11.2000 is

annexed herewith as Annexure-R-4. On the

basis of the aforesaid Vigilance letter,

immediately provisional pension bill for the

period from Jan. 2000 to Nov. 2000 was

submitted to P.A.O. on 28.11.2000 and a

cheque of Rs. 75886/- received by the

Respondent school on 1.12.2000. Thereafter,

on 1.12.2000 itself a letter through special

messenger was sent to the residence of the

applicant to collect the cheque of

provisional pension after giving the due

receipt but the special messenger informed

that the applicant was not present and - his

wife had refused to receive the said letter

without the consent of the applicant. A

copy of the letter dated. 1.12.2000 is

annexed herewith as Annexure R-5.

Thereafter, the said letter dated 1.12.200

was sent to the applicant by Registered Post

on 3.12.2000 but the same was returned back
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on 4.1.2001 undelivered after a lapse of one

month with the not-^i'ing that the house was

found locked. On 4^^' Jan. 2001 the applicant

talked to Principal of the Respondent No. 4

school on phone at his residence informing

him that the date of hearing of the present

case filed hijn in this Hon'ble Tribunal was

fixed on 5.2.2001. At the same time, on

phone the Principal informed the applicant

that his provisional Pension cheque is ready

and he may collect the same. But he told

P

the Respondent that he would collect the

cheque only in the Court. That on 15.1.2001

again, the Respondent school sent a letter

through a special messenger to the applicant

asking him to collect the cheque, but the

Applicant returned the letter in original

with the remarks that he will collect only

the full and final amount of the person. A

copy of the letter dated. 15.1.2001 is

annexed herewith as Annexure-R-6. As the

departn;ental disciplinary proceedings are

going on against the applicant, till the

finalisation of the case. Gratuity & other

pensionary benefits could not be finalised
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and paid. Intimation was also received from

the Education Officer Zone VI that the

application of the applicant for extension

service can not be accepted and, thereafter,

the applicant was relieved from his duty on

superanuation-retirement on 31.12.1999.

4. That in view the above facts, it is

submitted that the retirement benefits ' are
I

withheld for valid reasons and there is no

malafide intention in doing so. The

applicant in his application- admitted that

at one time the papers regarding the

extension beyond the month of Dec. 99 to

March 2000 were initiated. But the

applicant alleged that the Respondent No. 4

did not extend the service upto March 2000

and hurriedly relieved the applicant. This

allegation is wrong, false and baseless.

5. That the Applicant is in the habit of not

receiving the letters sent to him a

different occasion. He has not been

collecting the provision pension which was

and lying with the Respondent School since

1.12.2000, inspite the fact telephonic and

wnitten intimation given to him. The bonus

1/
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for the previous year for Rs. 1850/- is also

lying uncollected even through he was asked

to collected the said amount vide letter

dated 19.2.2001, a copy of which Is annexed

e

as Annexure-7.

Parawlse Reply :

Para 1. In reply to para 1, It Is submitted
1

\  that the then Vice Principal of the Respondent

School (Respondent NO. 4) had no malaflde

Intention. If she had any such malaflde

Intentions as alleged, she would not have

Initiated the case' of the applicant for extension

of service beyond the month of Dec., 99 to March

2000 and send all the relevant papers . for

retirement.benefits to the P.A.O. The L.T.C. scam

came the notice of the respondent In the month of

Dec. 1999, so the said benefit of extension In

service was not considered fit for approval by

the Education Officer. Having come to the notice

of Respondent No. 4 about the fake LTC claim,

the Integrity of the applicant was considered as

doubtful. So the said action was neither

predetermined nor deliberate or with any malice

as alleged. ' ■
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Para 2 & 3. Paras 2" and 3 need no reply.

Para 4.1 Averments made in Para 4.1 are

matters of record and no reply is needed.

Para 4.2 Averments made in para 4.2 are

matters of record. However, it is submitted that

it is not a matter of right of the Applicant to

get extension in service.

Para 4.3 to 4.5 Paras 4.3 to 4.5 need no

further reply in view of the position already

explained in the brief history of the case.

Para 4.6 In reply to para 4.6 it is

submitted that it is a concocted story of the

applicant that the respondent had wilfully made

him to deposit the dues, rather his misdeeds led

him to do so.

Para 4.7 The averments made in para 4.7 are

matters of record and no further reply is needed.

However, the allegations made by the applicant

against the Respondents are denied.

Para 4,8 &. 4. 9ln reply to para 4.8 and 4.9, it

is submitted that the respondent is not adamant

to withhold his retiral benefits, as alleged.

Rather the cheque of Provisional pension w.e.f.
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1/2000 to 11/2000 was ready which was not

collected by the Applicant. It is the applicant

who is adamant not. to receive the letters and not

to give the required non-employment certificate

demanded by the P.A.O. The applicant has given

reference of circular dated 15.12.1992 and stated

that applicant was put to torture and harassment

by not releasing the retirement benefits.

However, from the secrutiny of' records, prima

facie, it appears that the applicant deliberately

committed the fraud knowing fully well that the

circular dated 15.12.92 referred to by the

Applicant would come to his rescue. The said

circular was issued for the benefit of those

persons who have voluntarily refunded the bogus

LTC amount. In the case of the applicant, he

deposited the amount after the fraud as detected

and the applicant was asked to deposit the

amount. This case ■ happened in the year 1998

after the lapse of 6 Years from date of issue of

the said circular dated 15.12.92, which shows

that applicant was aware of this Lacuna that if

the LTC claim is highlighted as a fraud case,

only penal interest will have to be paid. From

this, it means the applicant has pre-planed very
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well in order to cheat the Government by claiming

bogus L.T.C: claim by arranging fake tickets and

certificates for which the Depth, proposed to

hold enquiry against him and others under Rule 14

of CCS(CCA) Rule 1965.

5. Reply to grounds :

5.1 & 5.2 The averments order in para 5.1 & 5.2

are not relevant in the present case.

5.3 & 5.4 The averments made paras 5.3 and 5.4

are absolutely wrong and hence denied. It is

specifically denied that the Respondent No. 4' had

any malafide intention in the matter.

5.5 & 5.6 The averments made in para 5.5 & 5.6

are disputed matters. The position would be

clear only after the Departmental Enquiry and

Criminal Case pending against the Applicant are

i" finally disposed of.

5 • 8 The averments made in para 5.8 are wrong

and hence denied.

5^ That in reply to para 5.9, it is

submitted that vide letter No. 612 dated

29.12.1999 issued a Mamorandum to the Applicant

proposing an enquiry against the Applicant under
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Rule 14 of -the CCS (CCA) Rules 1965, a copy of

which is annexed herewith as Annexure-R-8. He

was not available in the house and his wife and

other family members have refused to accept it

without his consent. The said memo was sent to

him by Registered post on 31.12.1999 but the same

was returned with the remark of the postman that

"the applicant had gone to his village". The

Applicant was again sent the said letter by

another Registered letter on 15.2.2001 and the

acknowledgement is still awaited.

Para 6.7 Need no reply.

Para 8-9 In reply to para 8 to 9 it is

submitted that the applicant is adamant not to

receive the cheque which is ready. The

respondents pray not to entertain the petition

filed by Applicant and to dismiss the same as the

misdeeds of the Applicant led him to this present

situation." He may also be directed to receive

the cheque for Rs. 75886/- so that the

provisional pension could be drawji regularly in

future.

Para 10-12 Need- no reply.
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RESPONDENT

Through

New Delhi

Dated : x" 2 .2001

PARACOGE insT

Advocate

370, Patiala House Courts,
New Delhi-110001

r

VERIFICATION

I, Dr. Prem Prakash, working as Deputy

Director of. Education (NE) do hereby verify and

confirm that the facts mentioned in the above

reply are true and correct and nothing material

has been concealed therefrom.

Verified on this day of February 2001

at New Delhi.

RESPONDENT
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ObTlCS OF T iiE BAY & ACCOUNTS OFF IONK-NO .VIII
G- .T .B .HOSFITAL. COMPLUX ̂ SU.UiDAAA .

2^0.

. S Og

Sir,

Dated s«»

7^/V71^X^ (PJT
She Vice Principalj,
Sarvodaya G-irle Senior Secondary School^
IDA Flats9 East of Lorai Road, Delhi.

Sub5«» Sanction of ^rotrisioiaal Pension in r/o Sh.G-.D .Shartaa
SGI to be retired on

With :^f®rence to your letter 220.SKV/620 dated 22.,.12..99, I
hereby authorise to drat? provisional pension in r/o ShoGsB.Shatraa,
SGI to be retired on 31-»12».99,^3.4950/- (Four thousand nine hundred
and fifty only) till the finuHsation of the depwi-tniental proceedings.
She amount is debitabls- to the Major head 2071 Pension and other
retirement benef its, «Pi-0visi0P.al peas ion'o Before drawing the
amount of, prorisioaal pfsnsion a certificate regax'ding the
nOia~amployni©n.t may be obtained fi^om the individual©

'ours faithfully,

h(r~ ■■ .^•
No. vZ^WpX

(s.k.gupsa)
PAY & ACC0Ui2TS .OFFICER N0©YIII

■  .vDatedS'

^^^opy fort?arded to Sh .GoD .Sbaania,H-56,MansarOvar Pa^k
■bnfiindara, ^

1

7

A
^  ■ (S.TC.^PSA)
Pay &. Accounts Officer No.VIIX

7
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CENTRAL ADMINISTRATIVE TRIBORAL AT HEW DELHI

O.A. NO, 2617 OP 2000.

SH. GURDIAL SHARMA ... APPLIGAHT

VERSOS

LT. SOVBRNOR & ORS, .... RESPONDENT

RSJOIWDER OH BEHALF OF THE APPLICANT.

Respectfully showeth:

PRELIMINARY OBJECTIONS;

i-

That ! ins

direction
No:l &

respect,

recovery

2.

oi: the clear and . distinct clear

and order on behalf of the respondent

who is a competent authority in this

that the defauitors in L.T.C. cases, the

ansount alongwith the penal interest may

please be charcjed from the persons those who make

default in L.T.C. claim. The teachers those x-^ho

were cheated immediately deposited the. original
amcvunt with penal interest with the school

authorities, obeying the orders of the Dy.

Director with a hope to be relieved immediately,

as going to be retired in the coming few days. The

orders of the respondent No.l of 1992 and the

orders of the Dy. Director could be .seen at page

Wo. 48 & 47 in the application itself.

2. That ignoring both the orders of the respondents

the respondent No,4 hurriedly took criminal step

and lodged a F.I.R, before the Police Station

.against the applicant without any prior

miss ion of the respondents which was mandatory

Filed law Of the Director of Education.
whereas

i ,V IIaR 70^e:i

Tc/Fi^ixjg No
Dy. Registrar

some false and fabricated averment.^ are

Contd.... 2
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3. That the teacher was immediately relieved of his
duties on 31/12/1999 though a case of, extension
upto, the period of 31st March, 2000 was p^lTg

the Director , of Education. /¥t;^
//■& 3>■? 7(f- -'H ̂ ^ -- i-.^\

4, , That the respondent Mo.4 was not satisfied upto
this limit and again got the: department
proceedings issued against the appiicanti

That upon ail this retiral benefit.^ v/ere' vrith held
and the applicant was put to torture and
h.arassment was nothing whereas the provisional

^  pension., G.P.F, and some other C.G. I .E. S. and
leave charges could be made on the,very day of
relieving, the applicants, it is absurd to say
that applicant was summo.ned for payments whereas
it . has only been prepared .lust after, the case is

•V' .'going to he maturedi

6. That in this way though vigilance report regarding
the teacher Was clear ,{P-35), service record was
veriiied and no dues certificate wvas Issued (F-
37) , recovery order of the D.D,E. is there on
record which is very much clear in itself (P-39),
the pension cases can, be cleared at the . D.D. level
{P-59) and inspite of ail this the P.i.e. was
filed even though the clear instructions were to
see.fc the .permiasion of the director in filing an

j  .. F,i.R. against any teacher vide No. F-2/FA-
.rP^' JDB/ {A) /8?/5011^601,1, cfatscl 16/07/97 vjf. . D, s. Negi{DB,. ) . Hence a double and treble jeopardy has been

committed upon the applicant with a malafide
intention though the applicant had deposited the
whole amount in-law and all this could be avoided
or the provisionai payments could be made
immediately otherwise an ill will prevailed in the
minds of-the respondent No,4, hence a strict and
stern action may kindly be taken against the
efririg office of the respondent Mo.4.

BRIM f AClB SF SBi CASE; ;

1. In fact it is an ill will prevailed in the minds
of the respondent. No., 4 so to torture;:, and harass
the; /retiring teacher, it is hard fact that no

Contd. .. ,3
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innocent would like to invite troubles for him for
n6thing. Thousands of teachers and government
employee avail L.T.C. through all these traveling
agencies and who will know that who is a cheater
and who will play fraud with innocent peirsons. All
this,, happened with the innocent teacher, viho
happened to believe like all other .t and
employees in this traveling agency, all the papers
Irave . already been annexed the petition and
apRarantly seems to b© genuine, or -otherwise
thorough investigation will reveal the fact
whereas the teacher yielded /before the
authorities and acted according to their
directions; Simply the issue of tickets manually
prepared or computerised is not a serious
objection which can be believed too,

PARAWISk COMMEHTS OH 'Sm Mlgf aOTj

PARA, No, jLt2 Para Ho. 1 & 2 are mostly admitted
facts, whereas the allegation of bogus treceipte and
certificates can be discussed and verified after
thorough investigation. The F.l.R. lodged rwas an over
excise of the respondent Ho.i without seeking any
permission from the D.D.E./D.E. and to say the
permission, has been obtained is wrong and vehemently
denied for v/ant of any proof

para 3/-J. Para Ho. 3 & 4 are wrond and denied
whereas the payments of the G.P.F. was delivered after a
gap of 14 months and proYisionai pension still to be
disbursed. The lame excuse of employment certliicate was
simply to torture and harassed the teacher so to raise
unnecessary objections. The provisional pension could be
released immediately but the malafide intention of the
respondent ho. 4 cau.sed. delay and other unnecessary
objection. No letter as such was every deiivered to the
teacher, till date wherea.'s the teacher had been
contacting the respondent No.4 occasionally for one or
the other reason. The Gratuity and other pensionary
benefit could be released immediately. The extension of
the service of the teacher could also be got extended in
a  normal course when the case had already been sent to
the respondent but the ill will prevailed.

Contd. . . . 4
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S' .'il ■ .MM Para ffo.5 is wrong and dsnisfi whereas no
offer .'iasi 'suoh regarding provisional pension" 'and bonus
has beeh' dfiered'to the starving teaching.

■/ '■ " rPa
■  .i: - ^4

V
.MM IJsit :1 ■ Para No.i.is wrong and denied-..

MSS Para No. 2 & -3 heed -no repiv-

.4.5.5 Para -No. -4..1 to 4;.9' is again
wrong and denied whereas the actual position has already
been ex-pi;aine-d . in earlier paras of ■ .preliminary
objections and factual posxtion and hence need not to be
sjcpiaihed over here ih tljls respect as ■the malafide
ifitention : prevailed in all this episode, and the
applicaht, has been thrown on the road to be.starved and
live frpift hand to nvouth

■MM :lki. t Para No. 5 are the grounds., 'which have
been eEpiained in a thorough manner and hepce reiterated
and reatfimed over here as expia.ins.d. . early ij.i
preliminary objections and in factual position. The
department -enquiry, the criminal proceedings can reveal
the facts otherwise the retiral benefit cah not be with
held at-, any cost which shows-a' faalaf ide on the .part of
^be respgndent No,4.

. Met; of the paras are proceedings of
need not to be repled.

the court.

APPLICANT ■

New Delhi
Dated; . .. ■

Through

CV.K, MALHOTM)
Advocate


